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~NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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0,A,Nos, 511/95 & 512/1995,

ORDER DATED 27.6,2000.

These two matters were disposed of ino odder

laated 6.4.2000 n a Memo filed by the leamed addl,

s tanding Coansel stating that the charges framed

against the petitiomers have been withdrawn on

18, 2,99 and the OAs have became infructd aus,.

Learned Ad4ditional standing coinsel has filed a

MA with copy to other side stating that ommly e

of the charges has been withdrawn ard in respect
Orons

of other charges substimtdnm o as been issued
consisting the same charge. It is submitted by '
learned Addl,standing comnsel that this is a
separate cause of action and in view of this,

the 0A disposed of can not De revived.we agree that
uixk the Departmental authorities are free to
preceed in the Departmental Prcceedings on the
basis of the substituted charge.If the applicants
have any g rievancCe with regard to this, they are
free to approach afresh.In view of this the MA
is disposed of according}y.Let a copy of this

order be given to learned counsel for botli sides.
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